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THE HIMACHAL PRADESH URBAN IMMOVABLE PROPERTY
TAX ACT 1968

(Act No. 7 of 1968)t

[Received the assent of the President of India on the 30th April, 1968, and was
published in R. H. P. Extra., dated the 19th June, 1968, p. 483—491)

Amended, repealed or otherwise affected by,—

(i) H. P. Ordinance No. 5 of 1971, published in R. H. P. Extra., dated
the 24th March, 1971 p. 189-190, repealed by H.P. Act No. 12 of
1971.

(ii) H. P. Act No. 12 of 1971, 2published in R. H, P. Extra., dated the
17th June, 1971, p. 456-57.

(iii) A. O. 1973, published in R. H. P, Extra., dated the 30th January,
1973, p. 91112,

An Act to provide for the levy of a tax on urban immovable property im
Himachal Pradesh.

B it enacted by the Legislative Assembly of the Union territory of
Himachal Pradesh in the Nineteenth Year of the Republic of India as follows :—

1. Short title and commencement.—(/) This Act may be called the
Himachal Pradesh Urban Immovable Property Tax Act, 1968.

(2) It shall come into force in such areas® and on such dates® as the
State Government may, by notification in the Official Gazette, direct.

2. Definition.—In this Act, unless there is anything repugnant in the
subject or context.—

(a) ““assessing authority” means the assessing authority? constituted
under this Act ;

(b) “local authority” means a municipal committee, a cantonment
board, a small town committee, a notified area committee or

1. For Statement of Objects and Reasons see R.H.P. Extra., dated the 19th January,
1968, p.46.

2. For Statement of Objects and Reasons, see R.H.P. Extra., dated the 21st April,
1971, p. 46.

3. The Act enforced in the whole of Himachal Pradesh w.e.f, 1.4.1969,—vide Not
No. 14-34/68 E&T, dated the 1st April, 1969 (Appended),

4, For assessing authorities, see Not. appended.
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other authority legally entitled to, or entrusted by the State
Government withthe control or management of a municipal or
local fund ;

(¢) “owner” includes a tenant in perpetuity, a mortgagee with posses-
sion and a trustee having possession of trust property ;

(d) “prescribed” means prescribed by rules made under this Act ;

(¢) “rating area” means any area administered for the time being by
a local authority which is included or which may hereafter be
included in the Schedule to this Act ;

(f) “the tax” means the tax (including the surcharge, if any) leviable
under the provisions of section 3 ;

() “State Government” means [the Government of Himachal Pradesh.]

3. Levy of tax.—(1) There shall be charged, levied and paid an anaual
tax on buildings and lands situated in the rating area shown in the Schedule to
this Act at such rate, not exceeding twenty per centum of the annual valus of
such buildings and lands, as the State Government may, by notification in
the Official Gazette, direct in respect of such rating area :

Provided that where the tax calculated on the annual value exce ds the
difference between the said annual value and the exemption limit, asreferred

to in clause (c) of sub-section (1), or as fixed by the State Government under sub-

section (2) of section 4 of the Act, the tax leviable shall be equal to the said
difference.

(2) The State Government may by similar notification direct that during
the continuance of state of war and for a period not exceeding twelve months
after the termination thereof, there shall be charged, leviable and paid,
in addition to thetax leviable under sub-section (1), a surcharge not exceeding
fifty per centum of the rate notified under that sub-section.

(3) The State Government may, by notification in the Official Gazette,
from time to time add to, omit or vary any of the entries contained in the
Schedule to this Act.

(4) The tax shall be paid by the owner of the buildings and lands in
respect of which it has been levied and in the case of transfer of property
whether by sale, gift, exchange, mortgage, inheritance or otherwise, the
transferee of the said property shall be liable for the payment of any
unpaid amount of tax outstanding on the date of transfer due in respect of

the said property, but the transferee shall be liable onlyto the extent of property
acquired by him.

AO. 1°19’?3u_,bs' for “the Administration of the Union Territory ¢f Himachal Pradesh” by
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4. Exemption.-——(1) The tax shall not be leviable in respect of the

following properties, namely —

(a) buildings and lands vesting in the Central Government ;

(b) buildings and lands vesting in the State Government or owned or

administered by a local authority when used exclusively for public
purposes and not used or intended to be used for purposes of
profit ;

(¢) buildings and lands the annual value of which does not exceed

four hundred rupees :

Provided that if any such building or land is in the ownership of a

person who owns any other building or land in the same rating
area, the annual value of such building or land shall, for the
purposes of this clause, be deemed to be the aggregate annual
value of all buildings or lands owned by him in that area ;

(d) buildings and lands or portions thereof used exclusively for educa-

tional purposes including colleges, schools, boarding houses,
hostels, and libraries if such buildings and lands or portions
thereof are either owned by the educational institutions concern-
ed or have been placed at the disposal of such educational insti-
tutions without payment of any rent ;

(e) public parks and playgrounds which are open to the public, and

buildings and lands attached thereto if the rent derived there-
from is exclusively spent for the maintenance of parks and play-
grounds to which they are attached;

(f) buildings and lands or portions thereof used exclusively for public

worship or public charity including mosques, temples, churches,
dharamshalas, gurdwaras, hospitals, dispensaries, orphanages.
alms houses, drinking water fountains, infirmaries for the treat-
ment and care of animals and public burial or burning grounds
or other places for the disposal of the dead;

Provided that the following buildings and lands or portions thereof
shall not be deemed to be used exclusively for public worship or
for public charity within the meaning of this section, namely —

(i) buildings in, or lands on, which any trade or business is carried

on unless the rent derived from such buildings or lands is
applied exclusively to religious purposes or such public
charitable institutions as may be prescribed ;
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(ii) buildings or lands in respect of which rent is derived and such
rent is not applied exclusively to religious purposes or to such
public charitable institutions as may be prescribed; and

(g) such buildings and lands used for the purpose of a factory as may
be prescribed.

(2) The State Government may, by notification in the Official Gazette,
exemptl, in whole or in part, from the payment of the tax any person or class
of persons or any property or description of property for such period as it
may think fit, and may renew such exemption as often as it may consider to be

necessary.

5. Ascertainment of annual value.—The annual value of any land or building
shall be ascertained by estimating the gross annual rent at which such land or
building together withits appurtenances and any furniture that may be let for use
or enjoyment with such building might reasonably be expected to let from year

to year, less—

(a) any allowance not exceeding twenty per centum of the gross annual
rent as the assessing authority in each particular case may
consider reasonable rent for the furniture let with any such build-
ing ;

(b) an allowance of fifteen per centum for the cost of repairs and for
all other expenses necessary to maintain such building in a state
to command such gross annual rent. Such deduction shall be
calculated on the balance of the gross annual rent after the
deduction, if any, under clause (a) ; and

(¢) any land revenue actually paid in respect of such building or land:

Provided that in calculating the annual value of any building or land
under this section the value of any machinery in such buildings or
on such land shall be excluded.

6. Assessing authorities.—(1) There shall be an assessing authority for

every rating area.

(2) Such assessing authorities shall exercise such powers and perform
such duties as are conferred on them by this Act or rules made thereunder.

7. Making and operation of valuation list.—(1) A valuation list shall be
made by the prescribed authority in accordance with the rulesframed under
this Act for every rating area so as to come into force either on the first day of
April or the first day of October, and thereafter new valuation lists shall be

et

1. For exemption, see note appended.
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made from time to time so that the interval between the dates on which one
valuation list and the mnext succeeding valuation list respectively come into
force shall be a period of five years :

Provided that the State Government may by order—

(@) extend or reduce [upto three years] the interval which would other
wise elapse between the coming into force of any two succes-
sive valuation lists for any rating area ; and

(b) divide any rating area into parts for the purposes of a new valua-
tion list and determine the years in which the next following
valuation list for each of such parts respectively shall be made
and come into force.

(2) Subject to the provisions of any such order as aforesaid, every valua-
tion list shall come into force on the first day of April, or the first day of
October, as the case may be, next following the date on which it is finally
approved by the assessing authority and shall subject to the provisions of
this Act and the rules made thereunder (including the provisions with respect
to the alteration of and the making of additions to the valuation list) remain
in force until it is superseded by a new valuation list.

8. Draft valuation list. (1) Where the sssessing authority for any area has
issued notices requiring returns in connection with the making of a new  valua-
tion list, the said authority shall, as soon as may be after the expiration of the
period allowed for the delivery of the returns, cause a draft valuation list to
be prepared for the area and published in such manner as may be prescribed.

(2) Any person aggrieved by any entry in the draft valuation list, or by the
insertion therein or omission therefrom_of any matter, or otherwise with
respect to the list, may, in accordance with the rules made under this Act,
lodge an objection with the assessing authority at any time before the expira-
tion of thirty days from the date on which the draft valuation list is published:

Provided that the assessing authority may entertain objections froman
aggrieved person lodged within thirty days of receipt of the first demand
notice if it is satisfied that the objector was prevented by sufficient cause to
lodge them within the prescribed period.

9. Amendment of current valuation list.—Subject to such rules, if any,
as the State Government may think fit to make in this behalf, the assessing

1. Subs. for the words ¢‘by six months or one year” by H.P. Act No. .12 of 1971,
section 2.
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authority may at any time make such amendments in a valuation list as ap-
pear to it necessary in order to bring the list into accord with existing circum-
stances and in particular may—

(@) correct any clerical or arithmetical ertor in the list ;

(b) correct any erroneous insertions or omissions or any misdescrip-
tions ;

(¢) make such additions to or corrections in the list as appear to the
authority to be necessary by reason of—

(i) a new building being erected after the completion of the valua-
tion list ;

(ii) a building included in the valuation list being destroyed or
substantially damaged or altered since its value was last
previously determined ;

(iii) any change in the ownership of any building or land :
Provided that not less than fourteen days before making under the fore-
going provisions any amendment in the valuation list for the time being in
force other than the correction of a clerical or arithmetical error, or the cor-
rection of an erroneous insertion, omission or misdescription, the assessing
authority shall send notice of the proposed amendment to the owner of the

building or land and shall also consider any objection thereto which may be made
by him.

10. Appeal and revision.—(1) Any person aggrieved by an order of the ap-
propriate authority upon an objection made before that authority under section
8, 9 or 14 may appeal against such order at any time before the expiration of
thirty days from the date of such order to the Collector of the district where the
building or land to which the objection related is situate or to such other officer?
as the State Government may, by notification in the Official Gazette, appointin
this behalf.

(2) The Commissioner or such other officer as the State Government may,
by notification in the Official Gazette, appoint in this behalf may of his own
motion or on application made, call for the record of any proceeding or order
of any authority for the purpose of satisfying himself as to the legality or
propriety of such proceeding or order ; and may pass such order in reference
thereto as he may think fit : ’

Provided that no application under this sub-section shall be entertained
unless it is made within a period of one hundred and eighty days of the taking of
the proceedings or of the passing of the order as the case may be ; and

1. Deputy Excise & Taxation Commissioner appointed as Appellate Authority,
vide Not. No. 14-31/67-E&T, dated the 20th December, 1969 (App3ade d).
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(3) No appeal or application for revision made by any person under this
section shall be entertained unless the authority competent to hear such appeal
or revision is satisfied that the amount of tax assessed, and the penalty, if any,
imposed, on such person has been paid by him :

Provided thatif suchauthority is satisfied that such personis unable to
pay the tax or the penalty or both, it may, for reasons to be recorded in writing,
entertain the appeal or revision without the tax or the penalty or both having
been paid.

11. - Tax to be levied notwithstandng appeal.—The tax shall be levied in
accordance with the valuation list in force for the time being and shall be collect-
ed and be recoverable notwithstanding any appcal which may be pending with

respect to that list.
12. Collection of tax.—The tax shall be paid to such person or authority

as the State Government may direct, and insuch manner as may be prescribed.

13. Recovery of tax from tenants.—Where the tax due from any person on
account of any building or land is in arrear, it shall be lawful for the prescribed
authority to serve upon any person paying rent in respect of that building or
land, or any part thereof, to the person from whom the arrears are due, a notice
stating the amount of such arrears of tax and requiring all future payments of
rent (whether the same have already accrued due or not) by the person paying &
the remnt to be made direct to the prescribed authority until such arrears shall
have been duly paid, and such notice shall operate to transfer to the prescrib-
ed authority the right to recover, receive and give a discharge for such rent.

14. Penalty for default in payment.— (1) If any person on being scrved
with such notice as may be prescribed fails to pay within the period specified in
the notice any amount due from him on account of the tax, the prescribed autho-
rity may recover from him as penalty a sum not exceeding one-fourth of the

amount of the tax so unpaid in addition to the amount of the tax payable by
him. '

(2) No such penalty shall be imposed unless the prescribed authority is

satisfied that the person liable to pay the tax has wilfully failed to pay the
same.

15. Recovery of dues as arrears of land revenue.—(1) Any sum lawfully
due on account of the tax levied under section 3 or as a penalty imposed
under this Act, which remains unpaid after the day on which it becomes due,

shall be recoverable from the persons liable therefor as if it were an arrear
of land 1evenue.

(2) A question as to whether any tax or penalty is recoverable under . this
Act, the person from whom it is due, and the amount so recoverable shall be
determined by the prescribed authority.
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(3) Subject to the decisions of any authority acting under section 10 of
the Act, the order of the prescribed authority, both as to the amount of tax or
the penalty which is due, and as to the person from whom it is due, shall be
considered as final and conclusive.

16. Remuneration of local authority.—When the tax is collected by any
local authority such local authority shall be entitled to such remuneration on
account of the cost of collection as may be prescribed.

17. Power of assessing authority to require returns.—(1) In every case
where a new valuation list is to be made for any rating area the assessing autho-
rity shall give public notice of such intenticn in such manner as may be pres-
cribed and may serve a notice on the owner, occupier or lessee of any building
or land in the said area, or on any one or more of them, requiring him, or
them, to make return containing such particulars as may be prescribed.

’ (2) Every person on whom a notice to make a return is served in pursu-
ance of the provisions of this section, shall, within thirty days of the date of the
service of the notice, make a return in such form as is required by the notice,
and deliver it in the manner so required to the assessing authority.

(3) If any person on whom such notice has been served fails within such
period to submit such return, the assessing authority may proceed to value such
property in such manner as it deems fit.

18. Power of assessing authority te require returns at amy time.—If the
assessing authority at any time desires any person, who is the owner, lessee,
or occupier of any building or land wholly or partly within -the rating area,
to make a return with respect to any of the matters regarding which a return
may be prescribed, it may serve ~a notice on that person requiring the re-
turn and that person shall within thirty days from the service of the notice send
the required return to the assessing authority :

Provided that assessing authority may, in its discretion, extend the
period for the delivery of any such return,

19. Penalty for failure to make returns.—If any person on whom notice
has been served under any of the provisions of sections 17 and 18, fails without
reasonable excuse to comply with the notice, lie shall, on conviction, be liable
in respect of each offence to a fine not exceeding five hundred rupees and to a
further penalty not cxceeding twenty rupees for each day during which the de-
fault continues after conviction.

20. Valuation list not te be rendered invalid by certain failures and omis-
sioms.—Any failure on the part of the assessing authority to complete any
proceedings with respect to the preparation of a valuation list within the time
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required by this Act or the rules made thereunder or the omission from a
valuation list of any matters required by the said Act or rules to be included
therein, shall not of itself render the list invalid.

21. Assessing authorities, officers and servants to be deemed public ser-
vants.—Every assessing authority , and every officer, working under the orders
of such authority for the purposes of this Act, shall be deemed to be a public
servant within the meaning of section 21 of the Indian Penal Code, 1860.

22. Exclusion of jurisdiction of civil courts.—No civil court shall have
jurisdiction in any matter which the State Government or an assessing autho-
rity or any officer or servant is empowered by this Act or the rules made thereunder
to dispose of or take cognizance of the manner in which the State Government,
or any assessing authority, officer or servant exercise any powers vested in it or
him by or under this Act or the rules made thereunder.

23. Power to make rules.—(1) The State Government may
make rules! for carrying out the purposes of this Act.

(2) Without prejudice to the generality of the foregoing provisions, such
rules shall provide for any or all of the following matters, namely —

(@) the appointment , powers and duties of assessing authorities and
other provisions with respect to such authorities ;

(b) the preparation and publication of valuation lists, including publi-
cation and inspection of draft valuation lists, notices of objec-
tions and hearing of objections, and other matters incidental
thereto ;

(c) the practice and procedure to be followed on andin connection
with appeals, including —

(7) notices of appeals ;
(ii) prescription of scales of costs ;
{iii) prescription of fees to be charged in connection with appeals ;

(d) the prescription of the form of any notice, valuation list, statement,
return, or other document whatsoever which is required or
authorised to be used under or for the purposes of this Act ;

(e) the modz of service of any notice, order or document required or
authorised to be served ;

1. Rules framed vide Notification No. 14-43/68-E&T, dated the 29th March, 1969 (Appended).
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(f) the inspection and taking copies of and extracts from any draft
valuation list, valuation list, notice of objection, proposal for
amendment to the valuation list, notice of appeal, valuation
made by valuer, and fees for such inspection or copies ;

(g) the appointment of valuers to advise or assist in connection with
the valuation of buildings or lands and their powers and duties ;

(h) the time at and the manner in which the amount of tax shall be paid
to the State Government ;

(i) the proportion of the tax to be refunded or remitted, and the man-
ner in which and the conditions subject to which such refund or
remission may be granted ;

(j) the prescription of fees to be charged in connection with any appli-

cation made under this Act or the rules made thereunder ;

(k) any matter which is required by this Act to be prescribed ;

(1) such other matters as in the opinion of the State Government are
required to be prescribed.

24. Repeal and savings.—The Punjab Urban Immovable Property Tax
Act, 1940 as in force in the territories added to Himachal! Prade:h under sec-
tion 5 of the Punjab Reorganisation Act, 1966 is hereby repealed.

Notwithstanding such repeal, anything done or any action taken including
any orders, notifications or rules made or issued in exercise of the powers
conferred by or under the repealed Act shall. to the extent of being consistent
with the provisions of this Act, be deemed to have been done or taken in exer-
cise of the powers conferred bv or undst this Act.

SCHEDULE
(Section 3)
(Rating arcas)

1. Simla 14.- Jutog Cantonment
2. 'Dalhousie Cantt. 15. Hamirpur

3. Dharamsala 16. Nalagarh

4. Kangra . 7. New Bilaspur
5. Palampur 18. Solan

6. Dalhousie 19. Rampur

7. Kulu 20. Mandi

8. Kasauli Cantonment 21. Sundernagar
9. Dagshai Cantonment 22. Chamba

10. Subathu Cantonment 23. Nahan

11. Nurpor 24, Paonta Sahit
12. Una 25. Theog

13. Bakloh Cantonment

. Ins. in place of “Kasumpti’’ by Notification No. 14-31/67-E&T, dated the 9th January,
1969 published in R.H.P., dated the 1st February, 1969, p. 156.
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{Received the assent of the Governor, Himachal Pradesh, on the 18:’l
April, 1991 and was published in Hindi in R. H. P. Extra., dated 20-4.1991°
P. 797 and in English in R, H. P. Extra, dated 20-4-1991, P.798)

An  Act to repeal the Himachal Pradesh Urban Immovable Property
Tax Act, 1968 (Act No. 7 of 1968).

Be it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-second Year of the Republic of India as follows —

1. Short title and commencement.—(1) This Act may be called the
Himachal Pradesh Urban Immovable Property Tax (Repealing) Act,
1991,

(2) Tt shall be deemed to have come into force with effect from the Ist
day of April, 1970,

2. Repeal of the Himachal Pradesh Urban Immovable Propesty Tax
Act, 1968 .—The Himachal Pradesh Urban Immovable Preperty Tax Act,
1968 (7 of 1968) is hereby repealced.

3, Savings—The .repcal of the Act under section 2 shall not affect,—
{a) the previous operation of the said - Act or anything duly donc
or suffered thercunder; or

(b) any right, privilege, obligation or liability acquired, accrued or
incurred under the said Act; or

(¢) any penalty, forfeiture or punishment incurred in respect of any
offence committed against the said Act; or

(d) any investigation, legal proceedings or remedy in respect of
any such right, privilege, obligation, liability, penalty, forefeiture
or punishment as aforesaid,

and any such investigation, legal proceedings or remedy may be instituted,
continued or enforced and any such penalty, forefeiture or punishment may
be inmposed as if the said Act had not been repealed.

1. Passed in Hindi by the Himachal Pradesh Vidhan Sabha, For Statement of
Objects and Reasens see R, H. P, Extra,, dated 12-3-1991, Pages 290 and 292,
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